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GOVERNMENT OF KERALA
Law (Legislation-B) Department

NOTIFICATION

No. 13450/Leg. B1/2012/Law. Thiruvananthapuram, 6th August, 2012.
e 15th Sravana, 1934.

The following Act of the Kerala State Legislature is hereby published for
general information. The Bill as passed by the Legislative Assembly received the
assent of the Governor on the 4th day of August, 2012.

By order of the Govemor,

C. K. PADMAKARAN,
Special Secretary (Law).
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ACT 18 OF 2012
THE KERALA STATE RIGHT TO SERVICE ACT, 2012

_-An Act to provide for the délivery of services to the general public within the

stipulated time limit and for matters connected therewith and incidental
thereto.

Preamble.-——‘WHEREAs, it is expedient to provide for the delivery of
services to the general public within the stipulated time limit;

Be it enacted in the Sixtyfthird Year of the Republic of India as follows:—

L. Short title and commencement.— (I) This Act may be called the Kerala
State Right to Service Act, 2012. i

(2) It shall come into force on such date as the Government may, by
notification in the Gazette, appoint.

2. Definitions.—In this Act, unless the context otherwise requires,—

(a) “designated officer” means an officer designated as such under
section 3 for providing the services as per the provisions of this Act;

(b) “eligible person” means a person who is eligible for the services
notified under section 3; :

(c) “first appellate authority” means an officer notified as such under
section 3;

(d) “Government” means the Government of Kerala;
(e) “prescribed” means prescribed by rules made under this Act;

() “right to service” means the right of an cligible person to obtain a
service within the stipulated time limit;

(g) “‘service” means any service to be provided under the provisions of
any law for the time being in force or as per Government orders issued from
time to time, to the general public by or under any Department of the
Government or by a Local Self Government Institution or by a State Public
Sector Undertaking or by a Statutory Body, as may be notified under section 3;

(h) “second appeliate authority” means an officer notified as such
under section 3; :







